
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Uttar Pradesh Prohibition of Smoking (Cinema Houses) (Amendment) 
Act, 1979 

 
Act 14 of 1979 

 
 
 
 
 
 
 
 

Keyword(s): 
Prohibition of Smoking, Cinema House 
 



I G ~ a \ 7  's/7'11 I ? .  
c7c+. 

THE UTTAR PRADESH PROHlBlTION OF SMOKIPU'G (CINEMA 
HOUSES) (AMENDMENT) ACT, 1979 

[U. P. ACT NO. 14 OF 19791 

[+Author-itatiue English Text  of the Uttar Pradesh D'humrapan Nishedh iL vmrm, R 1  
(Cinemaghar) (Sanshodhan) Adhiniyam, 1979 (U. P. Adhiniyam Sankhya ---- % ' 2  

14 of 1979) .] 
: r r  

(As passed by the Uttar Prndseh Legislature) 
AN 

ACT 

to amend the Uttar Pradeslt Prohibition of Smoking (Cinema Houses) Act, 1952 

\ IT IS HEREBY enacted in the Thirtieth Year of the Republic of India as 

1. This Act may be called the Uttar Pradesh Prohibition of Smoking short title. 
(Cinema Houses) (Amendment) Act, 1979. 

2. In section 3 of the Uttar Pradesh Prohibition of Smoking (Cinema Amendmeot of 
~ouses)Act ,  1952 hereinafter referred to as the principal Act, the following ~ ~ i ~ n n ~ . ~ ~ ~ . ~ i  Explanation shall be inserted, namely:- 1952. 

"Explanation-The prohibition under this section shall apply also to 
the period of any break or interval in any one demonstration or ex- 
hibition but shall not apply to the period between two separate demonstra- 
tions or exhibitions of a cinematographic film or dramatical or musical 
performance." 

3. In section 4 of the p~incipai Act, in sub-section (I), for the words "any Amendment of 
person found smoking during any such demonstration or exhibition as is referred section 4. 
to in section 3", the words "any person found smoking in contravention of the 
provisions of section 3" shall be substituted. 

- -- -- ------------A- - 
"(For Statement of Objects and Reasons, please see Uttar Piadesh Gazette, Extraordinary, 

dated December 3 1, 1978 .) 
(Passed in Hindi by thc Uttar Pradesh Legislative Council on March 23,1979 and by the 

Uttar Pradesh Legislative Assembly on May 5, 1979.) 
(Received the assent of the Governor on May 21,1979) under article 200, of the Constitu- 

tion of India and was published in Part I (a) of the Legislative Supplement: of the 
Uttar Pradesh Gazette Extraordinary, dated May 25, 1979. 
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